Action taken Report in compliance of order dated 01.11.2022 passed by
Honourable National Green Tribunal, Principle Bench, New Delhi in O.A.
no. 697/2022 Ram Keval V/s State of U.P.

Background

A grievance application regarding illegal encroachment on ponds by
construction of residential house and dumping of garbage and other waste in the ponds
polluting and damaging the surrounding environment of Vill- Gajara, Tehsil- Captanganj,
Distt- Kushinagar was made by Ram Keval resident of Vill- Gajara, Tehsil- Captanganj,
Distt- Kushinagar to Honourable National Green Tribunal, Principle Bench, New Delhi.
Honourable Tribunal Considered grievance application and registered as original
application no. 697/2022. Honorable National Green Tribunal passed order on dated.
01.11.2022 in O.A. No. 697/2022.
The related portion of this order is as mentioned below:-
St 3. Prime facie, the averments made in the application raise questions
relating to environment arising out of the implementation of the enactments specified in
schedule. I to the National Green Tribunal Act, 2010. In view of the averments made in the
application, we consider it appropriate that a Joint Committee be constituted to verify the
factual position and take appropriate remedial action. Accordingly, we constitute Joint
Committee comprising of State PCB, Chief Development Officer and District Magistrate,
Kushinagar and direct the same to meet within two weeks, undertake visits to the ponds in
question, verify the factual position regarding encroachments on the same and take
appropriate remedial action by following due course of law and giving opportunity of
being heard to the concerned persons found to have encroached upon the ponds. The State
PCB will be nodal agency for coordination and compliance.
4. Factual and Action Taken Report may be submitted report within two months
by e-mail at judicial-ngt@gov.in preferably in the form of searchable PDF/OCR Supported
PDF and not in the form of Image PDF. .
List the matter for consideration on 24.01.2023............. =
Accordingly an action taken report in compliance of orders passed by
Honorable N.G.T. on dated 01.11.2022 in O.A. No. 697/2022 has been prepared.
Action taken report

15 In Compliance of the above said orders, U.P. Pollution Control Board (UPPCB)
constituted a committee comprising of District Magistrate, Kushinagar, Chief
Devlopment Officer, Kushinagar and Regional Officer, Regional Office, U.P.
Pollution Control Board, Gorakhpur vide letter no. H 83887/C-6/SA-714/0.A. No.

697/2022/2022, dated. 11.11.2022. Copy of the said letter is a annexed as annexure-
01.




In compliance of the said order a meeting regarding the complaint was conducted in
the chairmanship of District Magistrate, Kushinagar on dt 21.1 1.2022 and in the
meeting District Magistrate, Kushinagar directed SDM, Captanganj, Kushinagar and
CO (Police), Captanganj, Kushinagar for removing illegal encroachment in the
ponds and Garbage Dump in to ponds.

In compliance of the said order District Magistrate, Kushinagar nominated Sub
Divisional Magistrate, Captanganj, Kushinagar as member of Joint Committee vide
letter no. 18/Vad Sahayak-2022, dated. 29.11.2022. Copy of the said letter as
Annexure-02.

"In compliance of the order passed by Honorable N.G.T.and decisions taken in the
meeting held on dt 21.11.2022, a joint team of officers of Collectorate, Kushinagar
and U.P.Pollution Control Board, Gorakhpur inspected complaint site on
dt.07.01.2023. Joint Committee during inspection directed concerned official for
removing illegal encroachment and for cleaning the pond.

During inspection committee also contacted complainant Mr. Ram Keval and taken
written statement of complainant. Written statement of complainant is enclosed as
annexure- 03.

In compliance of decision taken in the meeting held on dated 22.11.2022, a letter
was sent SDM, Captanganj, Kushinagar and CO (Police), Captanganj, Kushinagar.
Copy of the said letter annexed as annexure-04.

In compliance of direction given by Joint Committee, Concerned official of Tehsil
Captanganj, Distt- Kushinagar taken from action and removed illegal encroachment
made in pond. Official also taken action regarding cleaning of the pond and
maximum portion of garbage removed from the pond. Photograph of the complaint
site is annexed as annxure-05.

Regarding removal of illegal encroachment and cleaning of pond, Report sent by
official of Tehsil- Captanganj, Distt- Kushinagar is enclosed as annexure-06.

Above mentioned action taken report regarding order passed by Honorable

N.G.T. on dated 01.11.2022 in O.A. No. 697/2022 is submitted in form of searchable
PDF/OCR supported by PDF. :

Annexure- As above.
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(Pankaj Yadav)
Regional officer

U.P. Pollution Control Board
Gorakhpur
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............. 3. Prima facie, the averments made in the application raise questions relating to
environment arising out of the implementation of the enactments specified in Schedule I to the National
Green Tribunal Act, 2010. In view of the averments made in the application, we consider it appropriate that
a Joint Committee be constituted to verify the factual position and take appropriate remedial action.
Accordingly, we constitute a Joint Committee comprising of State PCB, Chief Development Officer and
District Magistrate, Kushi Nagar and direct the same to meet within two weeks, undertake visits to the
ponds in question, verify the factual position regarding encroachments on the same and take appropriate
{~ remedial action by following due course of law and giving opportunity of being heard to the concerned

persons found to have encroached upon the ponds. The State PCB will be the nodal agency for coordination
and compliance.
4. Factual and Action taken Report may be submitted report within two months by e-mail at judicial-

ngt@gov.in preferably in the form of searchable PDF/OCR Supported PDF and not in the form of Image
PDF
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